DEPARTMENT OF URBAN DEVELOPMENT
GOVERNMENT OF UTTAR PRADESH

To,

The Registrar

National Green Tribunal
Principal Bench

New Delhi.

Date: 24.02.2020

Subject: Action Taken Report in O.A. No: 136/ 2015

Hon’ble National Green Tribunal in above O.A. No: 136/2015 have ordered on
18.12.2019 to file an ATR on the issues on which directions have been issued by the NGT. The
matter pertains to non-compliance of the Municipal Solid Waste Management Rules in
Vrindavan of Nagar Nigam Mathura - Vrindavan duc to poor solid waste management.

2. The point wise compliance status is as follows:

Issues for Compliance as per order dated Dated

—18-12-2019

Compliance Status

The report filed on 06.08.2019 by thc CPCB shows
that no adcquatc progress has becen made for
scgregation and storage of rccyclable waste
(Plastic, glass ctc.). The MSW sitc has not bcen
devcloped scientifically. No proper arrangement for

leachate collection and trcatment is provided.

e Municipal Corporation Mathura Vrindavan has

authorized an agency for Door to Door
collection and transportation of wastc by
agrecement dated 28 Aug 2018. (Annexure-1)

e No fresh MSW is scnt on the site in question on
Mant Road and Nagar Nigam is proccssing the
waste collected from the city by transferred to
processing and landfill site situated at Nagla
Kolhu, Mathura, where processing plant is
established and all due NOC'’s have been granted
by Statc PCB. (Annexure-2).

e Municipal Corporation is also developing onc
material recovery facility for storage and
processing of recyclable dry waste.

e Municipal Corporation is also devcloping one
wet waste plant to process wet waste.

e Intensive IEC activitics are being donc for source
scgregation.

e A summary report progress made by Mathrua
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i S Nagar Nigam for ensuring sanitation and proper
compliance of SWM Rules 2016 is attached

herewith as Annexure -3.

On the significant issuc of dcvcloping landfill sitc For treating the lcgacyw‘mtc dump at Mant road,

at Mant Road and bio-mining of the lcgacy wastc, Mathura Municipal Corporation prepared an |
there is no meaningful compliance. action plan as per CPCB guidcline (March 2019)
regarding treatment of legacy waste. The work
of trcatment of Icgacy waste at site has alrcady
being started on ground. The work is scheduled
to be completed by May 2020. A status and
rcport regarding this is attached herewith.

(Annexure-4).

Status of disciplinary action against crring officials. As submitted before this Hon’ble Tribunal in
last rcport dated 16.12.2019, thc statc

government has alrcady initiated departmental

procceding against the crring official and some

more timc is required to conclude the same.

o

(Deepak Kumar)
Principal Sccretary
Department of Urban Development

R
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This Concession Agreement mutually agread and entered into on this 28" day of August 2018

at Mathurs,

BETWEEN

municipal Corperation of Mathura Vringaven, @ body constituted under-the U.P Municipal

Act referred to 25 maviviC! or “the Concessioning Authority” which expression

Corporation
de its successors and

shall unless excluded by or repugnant 1o the context, be deemed to inclu

assigns);

AND

¢ 304, Nitika Tower-, Azadpur

Envirozone instruments & Equipment having office @
Commercial Complex Delhi-110033, 2 company Incorporated un

Companies ACL, 1556, hereinaiter referred to s Second Party” which expression shall unless
and perm!tted asslens, OF THE OTHER PART.

der provisions of the
repugnantto the context Include its successors

WHEREAS,

A MyMC Is the municlpal corporation for Mathura vVrindavan responslble for providing

municipal and civic services, which includes the collection, transportation and disposal
of Municipal Solld Waste genera'ced In the city. MVMC currently disposes the collected
wiunlcipal Solid Waste at designated waste processing site at Nzglakolhu which are,

21
however, Inadequate 10 handle the increasing quentity of vunlcips! Solld Waste

e

generated in the city. . _

B, The Ministry of Environment and Forests (MoEF), Governr ent of Indle (Gol), has

formulated the Municipal Selid Wwastes (Management and Hendling) Rules 2016
("MISW pules"), which makes it mandatory for every municlpal authority to implement

» scientific solld waste management system whereln the Municlpa! Solid Waste Is duly

processed and the residual lncrt/non-biodegradabie solid wastes disposed [n 2n

Enginecred Sanltary Landflll (as herelnafter defined).

. C. MVIVIC, after cvaluating the aforesald Proposals accepted the Proposal submitted by

the Concesslonalre and Issued Letter of Acceptance NO. Memo/InC O/NNMV dated
18,08.18 to the Concessionalre for developlng the Project. .
D. The Partles hereto are: required to enter into the Cencession Agreement heing these

bresents to record the terms, conditions 2nd covenants of the Concession.

E. The second part will be responsible for any stamp paper/revenue loss to the

government the second party is llzble to full the same.

<or Envirozane fnstrument & Equipm
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i .
E. An's'f clause In the agreement may be amended, delated, modifled at the sole
dlscretion of Municipal Commissioner Nagar Nigam Mathura Vrindavan.

G. The second party will be liable to follow SWM2016 In letter and spirlt and guldelines of
CPCR,SPCB and orders passed by NGT from time to time.

NOW THIS AG REEMENT WITNESSETH AS FOLLOWS:-

1 Background

NMathura Vrindavan Municipal Carporation (MVMC) has an objective of providing Munlcipal
‘Solid Waste Management services In 9 wards of Vrindavan ione including all the Temples,
Ashrams, Commercial and institutions Group Housing Scheme including door to door
collection of waste, transportation and processing of municipal solid waste gen erated In the

Vrindavan.

2 Work Description: A

second Party wil be responsible for door to door collectio

hotels, schools /colleges; Institutions and commercial markets for the
: cture, vehicles and

n from the all residences,

temples, ashrams;
purpose ‘of waste collection, he will arrange necessary'infrastru
manpower. Second Party will deploy GPS system In all the vehicles for proper monitoring

g the collection and transportation of waste from primary to secondary

system durln
dump site at

collection point and In final disposal from secondary collection polnt to
all the covered vehicles will be used during the collection and

aflotted land for processing,
all workers engaged In collection of

transmrtatlon of waste, second Party will ensure that
ed, safety tools and keptl. Card during the handling of waste.

waste will be well dress

3 Objective:
The main objective 10 introduce this system along with private developer has been the
ation of SWM rules-2016. The other objectives related to creste aWareness

implement
towards overall conditions of health of the residents and hyglene of the city. It also alms at

Improving environment by timely collection of waste from every l’es'lden':efshop/inst]tution
on daliy; basls. Reduction in the number of placing big containers at certaln spot will-
sventually help In less number of stray animals moVving sround container spots and will also

will réduce afr and weter pollution due to filthy smell and overflowing of semi-liquid waste.

4 Strategy fo be used to achieve the objectives:
selection of type of vehicle hased on the width of existing road.

a)
pb) Coverage of number pf residences on each route - between 500 and 800.

c) strengthening the existing systemn of garbage collection.

one and group meetings.

d) Creating public awareness by one-on-
safety tools g identity

g) Drivers and ngyachchhta Mitra" are provided with uniforms;

Cards, with each vehlcle.
£of Envirozone Instrumeny & Equipments
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f) concesslon perlod of this project is kept as flve years keeplng In mind the useful life

of vehlcle and recovery of the Investment by the agency.

g) Allthe pick-up vehicles are equipped with proper alarm system to let the resldents
know of thelr arrival atthe door step regularly between 7:00 am to .00 pm.

h) Fa;illw of second shlit Is scheduled for collecting waste from commercial unlts
durlng 4.00 pm to 10.00 pm dally In each zone.

[) Thesystem operates 365 days in a year with no halldays.

j) Creating public Awareness through various campaigns has heen made the part of
agency's responsibilities. ' . .

k) Centralized complalnt management system, Is set Up ¢ the Head office of
MUNICIPAL CORPORATION & Contractor's office with modern communication
facliitles. -

[) Provision for segregated waste collection (Dry & Wet),

5 Time Schedule:

The Second Party <hall adhere to the time schedule set ©
decided by the Mathura Vrindavan Municipal Corporatlon
lmp!ementation of the MSWM. The Second Party <hall also ensure additional cleaning
requirement on festival and other contingency caused by rain and other natura'l

disasters requirlng appropriate garbage and other clearing.

}
. No Activity Time Schedule -

Door to Door Collection

a) Housing area
b) commercial and institutional area

gt in the +able below or as
administration for

2 Door 0 Door Collection
a) From Temples 12 AM to 2 PML
5 pivito 10.30 PM

b) From Ashrams to 10AM

3, Markets. (Twao shift) 730 AM o 12.30 PM
S PM to 8 PM

—
7 . |Parksand Sther than specified. Daily
5. Cleaning of Neli/ Nalas and removal of sludge/ lD:—:ily
L l

= Door to Doar Collection:
As per the sunicipal Solid Waste (Management and Handling) Rules 2016, notified by the

Ministry of Ehvironment-and Forests, Government of indis, Municlpal Corporation
Mathura Vrindavan, Introduced Door-to-Door Garbage collaction system from July-2018,
on -PPP Mode. The garbage from residential/temples/ashrams/institutional and
directly collected from the door-step by specially designe

commercial area Is
d by Door-to-Deor

vehicles, All the residentlal, commerclal and Institutional area covers
Garbage collection system, entire generated waste of the clty wilt be co

r ! 5 + i PEAE)
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propesed eystem, ln-ihe poor (o Door Garbais Collection systam Al the covered yahlcles
ol be used and equipped with GPS monitaring system trom the day ong, the list of

requlied vehlcies pnclosed a8 anpoviresi

second Party wilt deploy suffictent manpower in door <o donr enliactlon ane ermploy |
cover maxinum 200 heuseheld, Waste collactor knocks of cach toor of TiNgs doarbell
and walts for waste to be
ke TATAS covered body, oneV wicle will cover marimum
¢ Vrindavan one, RoaC having width jess thzn 6 meter, these

atainer capacicy- 7.0-2.8 cuble maters or the coverad han

i dith
ick-up, contad
chould not more than 150 Kg. A laborer-can sush 150 kg of waste

LR

brought out by resident. pevelopar will

malmamed cart.

8. Secondary transportation:-

Waste transportation is being carried out with the help of SUMpEr +rucks, contalner lifsing
vehlcles, refuse compaciors and other covered transpcﬁatlon Y
waste Is transported from the secondary collection peint 23 designated bY the wiunicipal
Corporation. From the secondary collection pcln{ sgcond Party meY create segregation
facllities to storé the recyclable from his cWh cost. Second party will cransport entire
waste from the covered dumper trucks daily before g pM and sznitize the 51} collection
statlon. The used trucks, dumper truck should be fully covered with plastic/tarpaul!r-.

cheets during sransportation; the list of required yehicles e_nclosed as apnexure-1

9. sustalnability:

sale of recyclable waste and compest are +he sources OF revenue in the
prOposed pian. Recyclzble waste ls sold 10 local vendors and compost produced is sold to
+he bulk buyers and nurseries within and this mode! firmly focuses on the “polluters pay”
prlndp[e and thus households are c_harged' Municipal Corporation will provide full suppert
to contractor/dcveloper in collectien of user charges. The list of use
along with the document a¢ Annexure-1 \with the RFP Document.

User charges:

10, GPS Tracking and Monltoring system for Garbage Collection and Transportation

10.1 Vvehicles

The Mathure Vrindavan nunictpal Corp Fation Manages the waste management £acllities in

gl 9 ward of Vrindavan Zene of ppp Maode. FOT the betterment of waste management
facilitles in Vrindaven zone has +aken the inltiative for new proje'ct named
as ”{‘\.r‘lo\fe”(i\.f'isnltarlng of Garbage Veh‘i‘clez-Tracking System). The alm of the project is
liance of solid Waste panagement and Handling rules-2016 under Swachh gharat
petter facilities and servic
s using GPS Vehicle Tracking and Monltoring System, e
wn cost Tor cnline

comp

nission, 1o prcvide es for citizens of \.{rindavan sona, Mathu?
\Irindavan Municipal Corporation |
will be developed by the private operator from hls o
real-time monitering ;T' garbsgs, vehicle movement and effective enforcement rhrough 8

weh based Vehicle Tracking 2nd Monitoring System.

11, Collection and Transportatign'gqu[p ment: . ‘
For Envircione Instrumers

b
o
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second Party, at Its scle cost.and expense, arrange’ to furnish, all trucks, eaulpment,
machines, and labor which are reasanably necessary to adequately, officlently, and
properly coliect and transport garbage from Customers cerviced by Contractor in
sccordance with this Agreement. Collection of Solid Waste shall be made using sealed
packer-type trucks, and such equipment shall not be allovad to leak nor scatier an
waste within the limlts of the City nor while In route to the Disposal Site. &)l mato
vehicles used In performance of the ohligations hereln created chall not be older than .
four years and shall be clearly marked with the Second Party's name, telephone
number and unit number legible from 150 feet. No advertlsing shall be permitted on '
vehicles, All collection equipment shall be maintained In a first class, safe, znd efficient
. working condition throughout the term of this Agreement. such vehicles shall be
maintained and painted as often as necessary 1o preserve and present & well-kept
appearance, and Second Party shall have a regular preventative malntenance program.
City may inspect Second Partys vehicles at any time to Insure compliance of equipment
withithis Agreement. Vehicles are to be washed on the Inside and sanitized with 2
suita}:ie,disinfectant and deodorant 2 minimum of once @ month. Such vehicles shall be
wastied and painted or repainted as often as necessary 1@ keep them In & neat and

- =<

sznitary condition.

12. Objective of the project

The purpese of his Project Is to create an efficient and effective collectlon, storage
and transportation system for MSW Waste Mathura Vrindavan Munlclpa! Corpaoration.

The main objectives of the project are:
5. Sorting at / oras close to the source of waste generzation as possible, Into

two categories - giodegradable MSW, and Recyclables and Non-
hiodegradable MSW

b. Adherenceta the MSW Rules 2016 and its subsequent amendments.
Contalnerization (covered), colour coding for MSW collection and
transportation.

d. Minimizing displacement of existing formal and Informal workers.

To improve the people's attltudes to and perceptions of solld wasie

. problems and their capacity 10 participaie in solid waste management

‘£ To find solutions for waste manaéement through community participaticn
in establishing environmentally and economically sustalnable waste
management systems with the help of NGOs, CBOs and RWAs

g. To ensure that lessons learned provide useful Inputs In deslgning the

overall strategy for the city
h. To promote the recycling and reuse for celocted streams of waste
|, Tralning program Jworkshops for the capacity bullding of staff, dealing
with the SWM s T© be organized by con’tractor/deveicper 3nd‘Mathura
vrindavan nuniclpal Carporation ' '
13, Scope Ot ork of First Part ' e
13, cope of W ¥ Fot Envirozone [nstrum
%\)/ A\
-l
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d)

)
)
g
h

S e

1)
J)

k)
1)

m) The First party wlill ensure that no public nuisance, strik

n)

o)

écond Par\’c-\,rto collect and user fee: The approved User

The Flrst Party will authorlze S
xure A, The authorization letter format 1s annexed as

charges are annexed as Anne

Annexure B. .
The Flrst Party will authorize 5econd Party 10 sell compost, dry and recyclable waste to

fertillzer companies/farmers/indlvldual/onllne, etc. The authorization annexed as

pnnexure C.
The First party will provide vehicles in good working conditions and other equipment

as per ANNEXUre D,

The first party will hand over-all assets like vehicles, equipment t0 second party and In
futute any assets acquired by first party like vehicles, equipments etc will be handed
over to second party to glve effective and officient services. . '
First part will run the awareness campaign at [ts oWn cost.

The Flrst Party will&provlde space for parking of vehlcles free of cost

The First Party will provide land for disposal of inert waste
The First Party will provide support to the second Party In obtaining timely approyals,

permisslons from the prescribed authorlty if any
The First Party will hand over the waste collection/ storage assets, dhalow/ parking

- stations/ service ctations etc. tO the Second party.

‘A- minimum locking period will be of three years from the date of signing the

~agreement. _ : .
The Flrst party will provide services wadrkshop free of cost.
The First Party will provide all possible and Justified cooperation to the Second Party

for ensuring offective operation of the services
e or proiest will crop Up

hecause of the services rendered under the contract obligations and support the

second party to cesolve any labour union related iSSUES.
The First Party will penalize defaulters whe fail to pay user fee agalnst the services

rendered t0 them.
A penalty which shall be at the discretion of MC could be imposed on the second party

if found deficiency in services.

14, Scope of work of Second Party

a)

nd Party will do Deor tovDoor collectlon of segregated waste from houses,

The Seco

shops, thelas, hotels, haspltals-(on!\,f organic waste), Institutes, ashrams; industries,
Govt.and PVt Offices, eic. of Swards of1 zones of Vrindavan.

The Second party . wiil cducate all households, commercial astablishments,

Government offices, sNOPS; thelas, Industries, hospltals, schools, Institutes, etc. to
keep 2 bins green for wet and blue for dry waste.

The Tender Documents will become Integral part of this agreement.

The Second party will collect, transport and process the MSW from all the waste
generators like houses, SHOPS; thelas, hotels, hospltals (only grganlc waste), Institutes,
oshrams, Industries, Govt. and Pvt Offices, etc.

The total waste generated from -all sources +o be callected by second party Is as

follows-

Estimated waste quantity in
MT
ror Envirozone lnstruments&Eq : ﬂﬁ

T RIGA - . -

e T q‘a{ﬂ—qﬁ'ﬂﬂ Authoils g»'@]atf

Scanned by CamScanner

i



f) The Second party will setup a dedicated call centre for this project.

g) The second Party will ensure timely removal of waste .

h) The Second Party will use refuse compactor £o reduce the velume of organic waste

i) The second Party will transport waste to processing plant ‘

)} The Second Party will ensure that no pliferage of any waste during handling and
transportation of waste to the designated waste processing and disposal site

k) The Second Party will deploy manpower for door to doar collection, transportation,
processing, gtc

f) The Second Party will make sure that all workers gngaged In collection of waste will be
well dressed, safety tools and kept . card during the handling of waste.

m) The Secand party will be responsible for all statutory compllances like PF, ESI
minimum wages, etc.

n) The Second Party will be responsible to pay salaries to all the employees.

o) The Second Party will deploy GP3 vehicle Tracking and Monitoring System from his
own cost for online real-time monitoring of garbage, vehicle movement and effective
enforcement through a web based Vehicle Tracking and Monltoring System. '

‘p) The Second Party will be responsible 1o maintain own vehlcles and the vehicles
provided by the First Party '

g) The Second Party wlll bear all expenses like fuel, salartes, maintenance, etc.

r) The Second Party will responsible for collection of approved user charges from
residential, commercial establishments, hotels, restaurants, offices, shops, hospitals,
Institutlons, fruit and vegetahle mandi etc. agalnst the services of dcor-to-door
collection‘and +ransportation as per +he user charges deflned by NNMV.

s) The second Party will be responsible to ru the organic waste processing plant.

t) All expenses rowards running the processing plant will be borne by the second Party.

u) The Second Party will have rights to sell all recyclable non-organic waste

v) The Second Party will have rights to sell all the compost - )

w) The second Party will have rights to sell any other by product

x) Overall System of Collection, Transfer and Transportation.

y) removal of waste from the project. Area pf‘;or-and/or after, in an emergency situation
of the MUNICIPAL CORPORATION. such as any public meeting, Government functions
and any other oceasion fpstivals etc., ar during the night timings on instructions from
MUNICIPAL CORPORATION within 2 (two) hours on recelpt of Instructions

z) Collection of street waste swept and depcs_lted at collection points by the second
party to the processing site. '

aa) Provide separate transportation of waste generated from vegetabﬁe/ fruit markets and
fish markets/chicken shops and provide such separate fleet as and when required bY
the mMunicipal Corporation Mathura Vrindavan from time t0 time for other generators.

s ® £or Envirozane lnstrun-@n\'ﬂ& Equxg_???
oy RRFT ; puthorisedy&gnate

’ lowear Waste
Raw dung from cowshed -
Road Sweeping

Residential Waste
commerclal and Institutlonal wa

sie

Garden and Horticulture waste
F

E
mo
E
oo -
I

otal waste Generation (Approx.)
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bb)The Second Party will comply with any other direction given by the Municipal
Corporation Mathura Vrindavan time to.time.

cc) The Second Party has to carry out thelr duty 365 days throughout the year.

‘dd) Second Party workers (Safal Karmchari) will not perform any private work during the
working hours. If any worker found dolng private job during the working hour's then
agency will be fined for Rs 1000.00 (One Thousand) per day per worker.

ee)The Second Party worker will work in proper dress with duly attested D Card. In case.
worker found without dress and ID card then agency will be fined for Rs. 100.00 per
day per worker. i ¥

£) In case of workers strike last for more than a day then agen
5000.00(Five Thousand) per day. If agency worker don’t perform their duty
continucusly for 7 (Seven Days) days then Municipal Corporation Mathura Vrindavan
has the right to seize the perfor_rnancé security and right to cancel the agreement.

gg) Second Party will be liable to remove the silt, digged out by Municipal Corporation
Mathura Vrindavan employees from the drains [Nale,-Naiee} with in 36 hours in

" summer and In 24 hours In rainy season
'nh)Second party has to ensure that MSW will not touch the ground once collected from
house hold. MSW should be carried uslng proper channel that is through covered

rlckshaw bins and compactor vehicle and finally from trucks /compactor to waste

e plrocessing site.
il) Second Party will alse responslble for removing Road/ street sweeplng waste from
roads side sfrer sweeping the road by the mu nicipal workers. _
jj) Second Party will make effort that all contalners In the residential area are removed
gradually because those containers will be of no use after the implementation of the

cy will be fined for Rs.

plan. - 2
kk) Following activities shall not form as part of the scope of work of the Bidder:

Collection and transportation of Medical waste

- a
b, Road Sweeplng
Dezad animals handling

. 15, Vehicles & Equipment-

The Second Party shall design the door-to-door collection and transportation’in line with
project i_mplernentatlon and operations plan under and In accordance with the provisions
of an agreement (the npgreement”) and procure 2l vehlcles equipped by GFS system,
bins and equipment’s 35 Per the deslgn and plan. Maintenance of will be made by bidder
on his own cost 5 directed In Munlcipal Solid Waste (Management and Handling) Rules

2016.
From secondary coliection point MSW will be transported to disposal polnt by the
second Party fram the covered vehicles. 7

The Second Party shall inter alia deploy manpower and operate and manage the ‘door to
door collection and transportation of MSW up to waste processing site and process the
d bear all cost of operation and malntenance of the proposed/procured
nt Period. The gidder will also provide @
the direction of the Municipal

organic waste an
vehicle, eq'uipmant’s during the Agreeme

uniform to its all deployed manpOWer-according

Corporation Mathura Vrindavan.

For Envirozone Instrum nts & Equip
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16, Processing Facilities

Second Party will develop- waste managemeni facilities to process generated bio-
degradable waste through controlled AEROBIC Bio-composting process as per norms.
Munlcipal Corporation will provide 2.5 acre land on lease to Secand party forsegregation
of waste and to process bio-degradable waste. second Party will establish Compost
plant to process waste and other facilities from his own resQurces. Munlcipal
Corporation will not pravide any financlal assistance ta Second Party in arranging plant
and machinery or any other facility relating to waste processing. '

Second Party will submit detalled lay-out plan including draying-and list of plant and
machinery for precessing like compost, vermin compast and dlsposal plan of recyclable
materials for getting approval from the Municipal Corporatlon. -

17, Pellution Clearances

second Party will obtaln ‘NOC from the State pollutlon Control gpard before
commlssloning the waste treatment facilities [n due time (within three months)
Municipal Corporation will provide only requisite support to developer /contractor In

chtaining Clearances from the State pollutien Contrel Bozrd or from other departments.

18, Grants :
1§ gny grant assistance Is avallzble for setting compost plant Second Paryy 2N obtain

grant /assistance from hls his awn. Municipal Corporatlon will provide anly requisite
support to developer /contractor in obtaining grant. Contractor /developer will not
mortgage provided land In any case.

19, Project Financing '
The cost would be recovere
Corporation. The user charges fee shell be collected by th
vill be shared with the Municlpal Corporatien.

d from the user charges fee quoted by runicipal
i
e contracter /developer znd

20. User Charges .
viunlcipal Corporation Mathura Vrindavan shall levy and appropriate User Charges as per

provision of Concesslon Agreement,-The Second Party shall be responsible for colloction
of User Charges on behalf and under the Munlcipal Corporation Mathura vrindavan of
huniclpal Corporation Mathura Vrindavan which will be deposited In an Escrow Account
jointly malntalned by viunicipal Corporation Mathura Vrindavan.

21, payment Terms & Condltions: :
a) The second Party will collect approved user charges from residential, commercial

establishments, hotels, restaurants, offices, shops, hospitals, institutlons, frult and
yegetable mandi etc. agalnst the services of door-to-door collection, transportation
and processing as per the user charges dofined by NNMV.

b) The second party will collect user charges as defined by NNMY as per annexure A apd
there will be no royalty payable on user fee and manure sale to NNMV for 12 months
from the date of signing the agreement. Second Party agreed to pay royalty of 10% of
the collected amount to the First party from second year till the concession period.
The Second party will pay royalty to First Party on the sale of manure @Rs 255/- per

' ' crruments & Equipmg;z’_ﬁ@;
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metric ton for the guantity of manure sold to first party from the date of signing the
agreement. )

¢) MVMC shall duthorize 1o Concessionaira for callection of user charges on behalf of
MVIV. ' . | | o

d) Second party will submit fortnightly user fee collection report along with copy of
receipts to NNMV, the same can be audited by the first party, in case of default by
second party, first party may penzlize the second party &t the sole discretion of MC

NNMV.

consideration of the mutual covenants

NOW THEREFORE this Agreerﬁent witnessed that in
nd:-agree with gach

and agreements herein contained the parties hereto do hereby covenant a
other as follows:

(1) Operating assistance:

During the term of this Agreemen
continulng advice and guldance as Is from t
Second Party in the sole judgment of First party with re
and operatlon of the project, Including consultation and advice regarding:
a) treining of employees;

bJ™ formulation and Implementation ofa
c) Improvements to the system -

¢, Flrst Party shell firnish to the Second Party such
Ime to time reasonzbly required by the
spect to the planning, opening

dvertising and promc:lanai programs;

(2) The Second Party:
The Second Party agrees to opera
conditions of the First Party. Wi

Second Party agrees a5 follows:-
I. Tooperatethe project with due diligence and efficiency Inan up-to-dete, guslity and
reputsble manner
[, The Second Party <hzll devote thelr full time and attention to th
development and operation of the project
Ensure that he deploys trained and competent em
owledge;

spund and possesses adequate kn _
lv. Not use the name of the First party in any manner either for credit arrangements of

othenwise. It ls agreed that the First party shall not In any way be responsible for the
debts, lizbilities or obligations of the Second Party and/or his employees or agents of

servants; - G )
loyees while on the premises of the First party or while carrylng

v. Ensure that his emp ¢
out their obligations under this Agreement, observe the standards of cleanliness,
line lald down by the First party or Its authorized

decorum, safety and gereral discipl
agents and the First party shall be the sole judge as 10 whether or not the Second

party and/or his employees have observed the same;
vl. The Second Party and personnel deployed by It s
strictest secrecy about Information pertalning to the Flrst part
and/or to which they might have access by virtue of this pgreement

(3) Branding 7
There will be a Joint branding of NNMV and Second Party  £or Envirgzone Instruments & oo

te the project strictlyin accordance vith €
thout limiting the generality of the for

s pstzblishment,

i, ployses who are technologlcally

hall at all times maintaln the
y in their possession

stru
AN ' . N\ L
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On all the Banners and Posters used for 1EC activities In Mathtra.

On all the vehicles used for door to door collectlon of waste and transportation
on all the cycle rickshaws used for door to doar collection of waste

On Processing Plant and plant slte

On Packing of Compost

On packing of any other by products

performance Bank Guarantee:
The Second Party will submit Performance Guarantee of Rs. 500000.00 (Five Lakhs) in
sthura in term of FDR/ Bank

favor of Municipal Commissionex, Municipal Corporation Mat

Guarantee only from amy Scheduled Bank on the presc ibed Performe of Municipal
Corporation, The bank Guarantee should be valid tenure of contract.
Force Majeure ‘

- As used in this Agreement, the expression "Force Majeure” or "Force Majeure Event”

-+ shall mean occurrence in Indla of any or all of Non-Political Event, Indirect political Event

~and political Event, If it affects the performance by the Party claiming the benefit of
Force Majeure (the uaffected Party”) of its obligations un der this Agreement and which
act or event (i) Is beyond the reasonable control of the Affected Party,. and (i) the
Affected Party could not have prevented or overcome BY exerclse of due dliigence and

following Good Industry practice, and {ifl) has Materfal Adverse Effect on the. Affected
party. ,

5.1 Non—Pel!tice[ Event

A Non-Political Event shall mean one or More of the foll

5.1.1act of God, epldemlc; extremely adverse weather conditions, lightning,
earthquake, landslide, cyclong, flood, volcanic eruption, chemical or
radicactive contamlination or ionizing radiztion, fire or explosion {to the
extent of contarnination or radiation or flre or explosion originating from 2
source external to the Site); '

5.1.2strikes of hoycotts (other than those - Invalving Contractors, or their

respective empioyees/representat{ves, or attributable 10 any act or
services to the Project

omission by any of them) interrupting supplies and

for a continuous period of 48 (forty elght) hours and an aggregate period

exceeding 10 (ten) days in an Accounting year, and not being an Indirect

political Event;
5 1.3any fallure or delay of a Contractor but only to the extent caused by another
Non- Political event and which does not result In any offsetting
_compensation belng payable to the Concessionalre, by, or-an behalf of

such Contractar; _
5.1.4any judgment or arder of any court of competent jurisdlction or statutory
authority made against the Concessionalre in any proceedings for réasons

owing acts or events:

other than ‘
(a) Its own fallure 1o comply-\ivith any App!

permits, oF o _

(b) On account of its own breach of any Applicable Law of Applicable

permlt or of any contract, of

(c) Enforcement of this Agreement, or o F

(d) Exerclse of any of Its rights under this Agreement by the Government;
5.1.5The dlscovery of geologlcal conditlons, tosic contamination or archa eological

remalns on the Site that could not reasonably have been expected to he
: s ER
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discoverad through a Site [nspaction; of
1A mveovent or $r
5.1.6Any event or cil cumstances of a nature analogous to any of the foregoing.

8.2 political Event
A Political Event shall mean one or more 0
account of eny Government Instrumentallty:
5.2.1Compulsory acquisition In nat|

£ the Concesst

£ the followlng acts Of events by or on
onal interest of expropriation of any Project
Eacilitles or rights of onaireor cf the Contraciors;

5.2.2Unlawiul or unzuthorlzed or v.fii:hout\]urisdiction revocation of of refusal to
without velid catise, any clearance, license, permit,
objection certificate, consent, approval or exemption
ssionaire or any of the Contractors to perform their
atjons under this Agreement and the Project Agkeements;

uch delzy, modification, denizl, refusal or revocation did
Contractor's inability or failure
ance or renewal of
exemption,

repew or grant
authorization, no
required by the Conce
respective oblig
provided that s
not result from the Concessionaire of any
to comply with any condition releting to grant, mainten
such clearance, license; sythorization, no cbjection ceriliicate,
consent, zpproval of permit; - :
5.2.3Any fallure or delay of & Contractor but only to the extent caused by another
politica! Event snd which does not result in any offsetting cdmpensatiun
_being paysble 10 tha Concessionaire by oron ehalf of such contractor; of
5.7.4Any event of circumstance of a nature anzlogous to any oftheforegcing.

<hall by notlce report

5.3 Duty t0 report Force Najeure Event
ursuant hereto shall

5.3.1Upon occurrance of 8 Force Majeure Even
such occurrence +o the other Party fort
include full particulars of:

the naiure and extent of each Force Mzjeure Event which i the subject of any
claim fer relief under +his Article 8 with evidence in support thereof; .
the estimated guration and the effect or probable offect which such Force Majeure
Event is having Of will heve an the Affected party's performance of its obligations
under this pgreement; :

iil. The measures'whlch the Affected party is t

the impect of such Farce NMzjeure Event; and
Any other . formation relevant +o the Affected Party’s clalm.

t, the Affected Party
hwith. AnY notice P

aking or proposes +o take for alleviating

shall not be entitled to any relief for or in respect of @ FOrce
ave notifled the other Party of the occurrence of the
s reasonably practicabie, and in any event not later
than 7 ‘(seven) days after the Affected Party knew, of ought reasonably tO have
known, of its cecurrence, 2nd shall have given particulars of the probable material
offect that +he Eorce Majeure Event is lixely 10 have on the performance of its

obligations under this Agreement.
f
Im to be materially affected by

he Affected Party
- Majeure Event unless & shall h
Force Majeure Event s soon 8

5.3.3
g as the Affected Party continues to cla

or so len
cuch Force majeure Event, it shall provide the other Party with regular (and not

fess than weekly) reports containing information and, such other informaticn a3
the other Party may reasonably request the Affected Party to provide.
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23, Restrlctl
The Second Party cc¥

Ty

el e s
ulicoan iCHﬁ.'ﬂ.‘.ﬁ ¢! this i\ﬁ."[}ulﬁ‘_f:;*,‘; ,();’1_,,';;’,{!3 by worftbon
c

Darta nno An ~ T .
party and shall be binding on the Second Party; i

PREIT] NS P L e r ]
Wwithout prejudice the First Party shall at &8

1 ¥4

;
§
rhe First Party {which shall nct be £t
i

timnn 0

o tha Socond party falls of TEE=es i

it it dhie A - ol 1
nlementinls Agreement to the First party's satisfaction;
| P o A
-, whi

;
L Ay L , jiel A
me of the tetms and conglticni &

P At N
‘he Second Party commits @ brezch of any

AL
o

! i B i adiug ;
the Secong Party is zdjudged as insolvent cr g Com
E

party of his business without the pri
variztion;

£ Second Party shall institute any proceedin
to insclvency Of bznkruptcy ,
othenvise be instity

22.2 The cecond party €30 termin
three months and comp

cllents.
223 ltis hereby declared thatt

22.4  Neither the Flrst party nor Second

reng
First Party, el
person firm, zssocl
any man
in or dvise, lend money e, 8«
or zny pan
with or similar t@ the* Partnered Bus

parinered pusiness.

o
ppointed of zny part of the assets or pf

\
obligations ynder this pgreement;
I

recment;

promise is entered By him witt

¢ if distress or execution of other process is levied upen of & 7 al

operty of the second Pariy;
rform nis

. hatsoever the Secend Party beccmes disentitled in law 0 PE

s zny variation In she ownership/p

or approval in W

w
A
o |
[t
w
i
o
(e
. O
oy Y
3
o
-
{1
- o
1%

under any statute of othenwvise
under any cuch statuie 9

4481

=

or sheuld any proceeding
ted agalnst the Second Party;

e written notice of

ate the contract by giving th
ts from the

leting all projects in hand and collecting all paymen

he Second Party is for the purposes of this agreement
oyed or engaged by the Second

an independent Second Party and all persons emzl
party In connection with his obligations under thls Agreement shall be the
employees of the Second perty and not the First party.

party shall ba considered in breach hereof of
all of the terms of this Agreement

rve any of
ted to acts of God, Clvil or :

in default If It fails to perform OF obse
s, but not fimt

lting directly of indirectly, such @

resuid
pititary authority, 8cts of Government, acts of Public Enemy, war, rlots, explosion,
in such a case either party shall notify

flood, starm, lightning girike, etc.
the other party of the occurrence of such cau
Agreement D2 arevented f

performance undar this
months, then the other paryy <hall hava the right 0 terminate this Agreement.

earthquake,
<e and should as @ consequence, the

or a period longer than six

ye Covenants And Trade Secrets
anants and 2ETEES that, during the term of this Agreement and any
wal perlod thereof, the Second Party shall not, without pricr written consant of
nar indlvidually er in partnersh]p or jointly or in canjunction with any
stlon, syndicate of carporatlon, as orincipal, agent, share: alder or In
enzaged in of be concerned with or interestad

ve or obligations of of permit thelr name

ner whatsoever, carry on of be
-arantee the debts
1

thereof to be used of employed In 2ny husiness cperating In competiten
jsin@ss of franchising businesses similar to the
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otices under this Agreemen
sending the same
husiness and

24, Alln
_delivery or by
last known place of
sufficient to show
registered post.
25, DISPUTE RESOLUTION
All the disputes Teg
party will be referred to the MU

and the decision of the M

acceptable 10 hoth the parties

In witness whereo

date first 2bOVE wr

Signed cealed and delivered

' forandO

(Designation)

in the presence of

1}%%
, W

Tanw' Sharme

i shal
by reglstered

hat the same has been recelv

arding the nen
NICIPAL COMMISSION

unicipal Commiss

her bylhand

|| be served elt
to either party at the
ch notice, it shall be
Y addressed bY

| be in writing and shi2
post addressed
ng of su

g the servic
or proper!

in provin
ed in person

-performant

ioner regardin

nd dcllvered thi

For and on pehalf gnuirozone !nstruments &

equipment by:

(Signatu
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Bio-remediation of Legacy waste —Vrindavan

As per the NGT OA-136/2015 & 06/2017 Hon’ble NGT order dated-
to dispose the legacy waste in a proper scientific manner, Municipal Corporation
Mathura-Vrindavan has decided to treat legacy waste as per the guidelines for
disposal of legacy waste by Central pollution control board February 2019.

1. Estimation of Legacy Waste-

As  Ordered by the  Municipal
Commissioner dated- 01% Feb 2020 a
committee was formed for survey to
estimate the Quantity of Legacy waste at
1 Trenching ground Vrindavan. The
committee includes Add. Municipal
commissioner, Engineer’s and sanitary
Inspector, a joint report was submitted on
05"February 2020 stating o total legacy
waste about 11,259 MT. to cross check this
estimation a third-party inspection is also
carried out by Regional center for Urban
and Environmental studies, Lucknow (RCUES). The report is pending.

2. Excavation and Formation of Windrows of Legacy Waste

The first step to treat legacy waste is to
excavate and loosen it and make Windrows so
that leachate can be dried through direct |
sunlight and all trapped methane is removed |
from the heap. Work for formation of
windrows commenced on 2™February 2020
and once a week windrows are overturned.

3. Mist Spray of Bio culture

A dilute solution of composting bio-cultures is prepared and sprayed on Windrows
thus helps in increased speed of decomposition.Effective microbial, a solution
consisting of lactic Acid bacteria, photosynthesis bacteria and Yeast. 1kg jiggery or
lliter molasses is dissolved in 18 liters of water. Effective microbial is mixed with
the solution and it kept in a container so that no air is left inside. Solution is kept for
7-10 days in a dark place. Gas is released once in 24 hours from the container. When
PH lowers down <3.5 this mixture is ready to use. The solution is thus sprayed on
with use of piping system.




4. Use of Equipment’s-

Municipal Corporation has decided to use Vibrating screens of size 100mm,26mm
and 4mm of capacity 50 TPD.

Equipment’s used:
Trommel/ Vibrating Screen
Conveyor belt

Shredding and Bailing Machine-

After treatment Process:

Biomass- After segregation at 4mm trommel, the left biomass is used as compost for
the parks of Mathura-Vrindavan Municipal Corporation.

RDF- refused deprived fuel collected from segregation process is sent to an approved
agency Patheya NGO by United Nation Development Program at their own cost.




Inert- Inert materials is being sent to Landfill site at NaglaKohlu Mathura.

Time frame-

Timeline for Bio-Remediation (12,000 Tons)

January

February

March

April

May

Catergory

3rd | 4th

1st | 2nd | 3rd | 4th

1st | 2nd | 3rd | 4th

1st

2nd

3rd

4th

1st

2nd | 3rd | 4th

Setting up Plant

Excavation

Making of
Windrows

2000 Tons In a Month

2500 Tons Per Month

2000 Tons In a Month

1500 Tons Per Month

Over Turning of
Windorows

Spraying of Bio-
Culuture

Segregation
100mm

350 Tons Per Week

Segregation
26mm

Segregation
04mm

RDF Disposal

140 Tons per Week

Inert Disposal

12 Tons per Week

Please note: Box with yellow shows the commencement of work.

Leachate Treatment-

The leachate form the legacy waste is dried through aeration during the

Timeline for Bio-Remediation (12,000 Tons)

June

July

August

September

Catergory

1st | 2nd

3rd | 4th | 1st

2nd | 3rd | 4th | 1st

2nd

3rd

4th

1st

2nd | 3rd | 4th

Excavation

Making of
Windrows

Over Turning
of Windorows

Spraying of
Bio-Culuture

Segregation
100mm

350 Tons

Per Week

Segregation
26mm

Segregation
04mm

RDF Disposal

140 Tons per Week

Inert Disposal

12 Tons per Week

Final closure

[ [ [ |

process of windrows.




Future Plan-

Municipal Corporation Mathura Vrindavan is looking forward to
increase the existing capacity of Vibrating screen/trommel form 50 TPD to 100 TPD
so the scientific disposal of legacy waste can be come up to final closure before the
start of rainy session.
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